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iii) Additional free time for cleaning 
of tank wagons loaded with 
Benzene, Toluene and Xylene only. 

(b) For rakes comprising 61 or more 
tank wagons 

i) For LSHS wagons 

ii) For other tank waongs 

iii) Additional free time 
for returning tank empties 
in block rates. 
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(6} Jumbo Rakes In addition to the usual free time. a free time of 12 hours may 
be allowed for unloading Jumbo Rakes consisting of 30 or more sex 
or equivalent wagons. An additional free time of 12 hours may be 
allowed for returning the BCX/CRT wagons as empty in block rackes 
of 30 or more SCX or equivalent wagons 

(7) An additional free time of 24 hours on all wagons in respect of 
traffic for Alloy Steel Plant interchanged at Durgapur Steel 
Plant Exchange Yard. 

B Deumurrage Rates 

A sum of As. 220/- per 4-wheeled wagon per day (24 hours) or part 
thereof is leviable on wagons detained by the Steel Plants in 
excess of the permissible free time. 
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Note: In addition to free time mentioned above, certain other -allowances for bunching, terminar, 
monsoons, etc., are also given. 

Compensation to Dependents of the 
Deceased IWlway Employees 

*760. SHRI CHARANJIT SINGH WALIA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether any persons employed on 
Railways were killed during November, 
1984 riots; if so, the details thereof; 

(b) whether Railways have provided 
compensation to the dependents of such 
employees; 

(c) if so, the number of such depen-
dents who have been .paid compensation 
by the Railways; and 

(d) if not, tbe reasons therefor? 
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THE MINISTER OF STATE OF THE 
MI'NISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 27 
employees were killed during the riots 
which occurred in November, 1984. 

. (b) to (d). Out of the 27 cases, com-
pensation under the Workman's Com pen-
sa.tion Act was payable only in six cases. 
Payment has already been made in five 
cases. I n the sixth case, the dependents 
could be located only recently and action 
has been initiated for making payment ex-
peditiously. 

[Translation] 

Concessional Railway Transportation 
Rates for Industries 

*761. SHRI RMt1ESHWAR NEEKHRA: 
Will the Minister of RAI LWAYS be pleased 
to state: 

(a) whether the Railways provide rakes 
to the big industries at concessional rates 
for transportation of raw materials but 
these industries despatch their finished 
goods by road instead of sending it by 
Railways; and 

(b) if so, whether Government propose 
to frame any rules in consultation with the 
Chambers of Comnlerce allowing conces-
sional rate for transportation of raw nlate-
rials to only those industries which send 
their finished goods also by rail? ~ 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF RAILWAYS (SHRI MADHAVRAO 
SCI NOlA): (a) A lower classification has 
been provided in the Tariff for certain raw 
materials as well as finished goods moving 
in trainloads. The industries are free to 
send their finished goods by rail or by any 
other nlode of transport. 

(b) No, Sir. 

[English] 

Duty Hours of Running Staff 

*763. SHRI V. SOBHANADREESWARA 
RAO: Will the Minister of RAI LWAYS be 
pleased to state: 
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(a) whether an agreement was reached 
in 1973 between Government and the All 
I ndia loco Running Staff Association on the 
question of limiting duty ,period of the run-
ning staff to 10 hrs. from 'signing on to 
signing off'; 

(b) if so, the details of the understand-
ing; 

(c) whether this provision has been fully 
implemented; 

(d) if not, the reasons therefor; and 

(e) the likely date by which this under .. 
standing will be implemented? 

THE MINISTER OF STATE OF THE MIN .. 
ISTRY OF RAILWAYS (SHRI MADHAVRAO 
SCI NOlA): (a) and (b). The arrangement 
arrived at envisaged that fTlembers of Loco 
Running Staff would not be required to 
work for more than ten hours at a stretch 
from 'signing on' to 'signing off'. The de-
tails, mode and manner of implementation 
of ten hours work were to be fUlalised 
later. 

(c) to (ej. Implementation of ten ,hours 
working."was started from 1.12.73 and was 
to be completed in a phased manner. Or-
ders were issued in 1978 that Railway Ad-
ministrations should take measures to re-
strict the hours or employment at a stretch 
of running' staff from I signing on' to 
'signing off' to ten hours, save in excep-
tional circumstances of unavoidable opera-
tional exigencies or of accidents, floods, 
emergencies etc. 

These instructions were modified in 
198·' to clarify the exclusion of certain non-
running periods. 

Atrocities against Women 

*764. SHRI BHATTM1 SRIRANtAMURTY: 
Will the Minister of HUNtAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government are consider-
ing to bring forward suitable amendments 
to the relevant·Acts regarding prevention of 
prostitution, as a means of reducing atro-
cities against women; and 


